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IN THE CEtr.I'AAL ADJ.iiNISTAATIVE TRIBUNAL, 

JAIPOR BENCH, JAIPUR 

a\ No.3 43/97 Date of <1>rder: 2 0-8-1997 

Jitendra. Sc:lhadur 1-lathur. presently past.ed in t.he office 
of the Defenoe Estat~s office, Rajasthan Circle, Jaipur • 

• • Applicant 

versus 

1. Union of India through the Defence Secretary, 
Ministry of Defence, South a lock,. Ne\17 Delhi. 

2. Director Gencr&l, Defence Estates, t•linistry 0£ 

Defence, 'tl'1est Block-IV, R.K.Puram Secter-I, 

New Delhi- 110 066. 

3. DiteetGr, Defence Estates, t1inistry of Defence, 

South Command, Pune- 410 001 • 

4. Defence Est&tee Officer, Rajasthan Circle, 

P-22, Nala Garden Road, Bani Park, Jaiwur • 

•• Respornents 

Mr. v.a.sr1vastava, counsel for the a~plicant 

Ron 'ble Mr. Gopal Krishna, Vice Chairman 

HGn'ble lvb::. O.P.Sharma, Administrative fo'ember 

Per Hen 'blc l~lr. Gopal Krishna, Vice Cha irmari 
1 _._.... ... 

This is an application unier Section 19 of the 

Administrative Tribunals Act. 1985 by Jite:nd.ra Be.hadur 

Mathur prayin;1 for a declaration that the impugned 

order of suspension dated 13-1-1997 (Ann.Al) is illegal 

as also fer a direct ion that after revoking tl'e 

su.spension order, the applicant may be given promCJt 1Qn 

tC!> the post of Sub Divisiomal Officer . Gr.-r 'frGm ~~e 

elate promotions have been given to his juni.ers. 

2. we have heard the learned counsel for the 

applicant. 

3-. The apJ~licant has not made any appeal uo::ier 
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Rule 23(i) of the CCS(CCA) Rules, 1965 against the 

order of Sl.lSpe:nsion. The applicant eught t0 have exhausted 

the statutory remedy of appeal before approaching this 

Tribunal in regard. to his grievance. This ap}l)li·::ation 

is. therefore, premat11re. How~ver, if the applic.:lnt 

prefers an appeal .against the impugned. Grder of suspensi.on 

tr) the ~ppellate authority \rlithin a per io:t ,.,f one month 

from the date of./t:,his order, the Sc!'l~ shall be disposed 

of ·~n mer it~ through a spea 'king ·:>rde r by the cppe llate 

autht:9r ity within d peri~» of tw0 m~nths of its r·ece ipt 

by him. 

4. Thi::; CA. stands d ispt)sed of accozd ingly at the 

st-age 0£ adm1ss1Gn. 

(O.P.~) 
Adrniniatrat ive .Nember 
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ctit.~ -
(Gopal Krishna) 

Vice Chairman 


